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ORDER

IA-3183/ND/2020 is an application filed by Operational
Creditor seeking to withdraw the insolvency application
IB-1267/ND/2019 and terminate the CIRP initiated by IRP on
28.07.2019. IRP alongwith counsel present. IRP states that
CIRP cost and his fees are paid and nothing is payable. The
application is attached with the settlement agreement duly
executed between the parties on 05.08.2020. Considering the
submissions and documents filed on record, the application is
allowed. The applicant has sought liberty to revive the insolvency

application in case the settlement agreement executed is defaulted.



We allow the application with liberty to the applicant to revive the
same in case the settlement is breached. [B/1267/ND/2019
stands withdrawn and disposed of in terms of above order. CIRP
stands terminated and Mr. Sanjay Aggarwal is discharged as IRP of
Corporate Debtor. Mr. Sanjay Aggarwal further states that no

assets or documents of the Corporate Debtor were received.
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